FTEM NO. 47 COURT NO. 11 SECTION |1 A

SUPREME COURT COF | NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No(s).4537/2008

(From the judgenent and order dated 09/05/2008 in CRLM No. 11457/2008 of
The HI GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

PREM DEVI & ANR. Petitioner(s)
VERSUS
STATE OF HARYANA Respondent (s)

(Wth appln. for exenption fromfiling c/c of the inpugned Judgment, exenption
fromfiling OT.,stay of arrest and office report )

Dat e: 02/04/2009 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE D. K. JAIN
HON BLE MR JUSTICE R M LODHA

For Petitioner(s) M. R K Kapoor, Adv.
M. Harish Chandra Pant, Adv.
M. Anis Ahnmed Khan, Adv.

For Respondent (s) M. Samr Ali Khan, Adv.

M.T.V. CGeorge, Adv.
M. Shinoj K Narayanan, Adv,

UPON hearing counsel the Court nade the foll ow ng

ORDER

Havi ng heard | earned counsel for the parties, we

confirmthe order dated 30th June, 2008. It is directed that in
the event of arrest of the petitioners, they will be rel eased on
bail on their furnishing personal bonds in the sum of
Rs. 10, 000/ - (Rupees ten thousands only) each to the satisfaction
of the Investigating Oficer.

The special |eave petition stands di sposed of.

[ Usha Bhardwaj ] [ Vijay Dhawan]
Court Master Court Master



